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OA-101/02 - 

ORDERS OF THE TRIBUNAL 

The applicant is absent 
on call,Shri S.B.Jefla, 
Ld.Standing Counsel files 
Memo and prays for 08 wee 
time to file counter, flea 
Time given as last chance 
to file counter by 
24.7.02. 

M.A. is disposed of 
acc 

24. 07 .02 

The Applicant is z'bsent on 
call.Shri S.B.Jena,Ld.ASC 
files one M.A. and prays 
for 08 weeks time to file 
counter. Heard. Since last 
chance is already availed 
by him, no further chance 
can be granted and 
accordingly M.A. is rejecte 
Put up before the Bench 
for further orders. 

a  Pod" -- 'a A- 

This matter, on oeing mentioned is 

taken up. Shri Akhaya tlishra, learned counsel 

Lor the applicant, by filing a Memorandum 

craves leave of this Triinal to withdraw this 

learned Addl.3tanding Counsel 

rin er the Pespondents is present and 

hoard. In view of suiissions made by the 

counsel for the applicant, this O.A. is 

Lsose of as withdrawn. 

Interim order passed earlier by t1his 

rii:unal, in view of disposal of this 0.A. as 

O\TC, stands vacated, 

Inr the parties. 
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